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DELHI LEGISLATTVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 9th May, 2002

No. F. 21(1)(30)/2002/LAS-TI/TO/592.—The Speaker has recognized Dr. Jagdish Mukhi, Member of the Legislative
Assembly who is, the Leader in the House of the Party in Opposition to the Government having the greatest numerical
strength as Leader of Opposition in the Legislative Assembly of the National Capital Territory of Delhi with effect from
Ist April, 2002 in terms of Section 2 of the Leader of Opposition in the Legislative Assembly of the National Capital
Territory of Delhi (Salary and Allowances) Act, 2001 (Delhi Act No. 6 of 2002).

S.K. SHARMA, Secy.

1506 DG/2002.

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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COVERIMEND OF NATIONAL CAPITAL TERRITORY OF DELHL
(DEPARTMENT OF LaW, JUSTICE & LEGISLATLIVE AFFALAE)
+h LEVEL, 'C' WING, DELHL SACHIVALAYA, NEW DEL HL,
No.F.1(10) /95-98/LAD/2 9 § Deted 2§ March, 2002
- HOTLEICALION - -
Mo.F,1(10) /95-98/LAD:~ The following act of the Legislative
Assembly of the National Capital Territory of Delhi received the
assept of the President of India on 15.3.2002 and 1s hereby
published for general infommation:-
“eisad tﬁ . E?he Leader of ©pposition in the Legislative Assenbly of
e National Capital Territory of Delhi(salaries & Allowances
act, 2001{Delhi Act Ho.6 of 2002P. v ' “
. (As passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 20th December, 2001.)
] i
- An Act to.prmvide for the salary and allowances of the
Leader of OpEGsltion in the Legislative Assembly of the National
Capital 'Territory of Delhiy,
v+

- having the same numerical strength,

I it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Filly-second Year of the Republic of India as follows -

. This Act may be called the Leader of Opposition in the
Legislative Assembly of the National Capital Territory of
Delhi (Salaries and Allowances) Act, 2001.

2. It shall come into force on such date as the Licutenant
Governor may, by notification in the official Gazette,

appoint.

1. Shon title and
COIHII:&HCCI‘I](‘.H' -

In this Act, unless the context otherwise requires:-

(a) « Leader of Opposition” in relation to the
Legislative Assembly of the National Capital
Temritory of Delhi means the member of the
Legislative ‘Assembly who is, for the time being,
the Leader in the House, of the party in opposition
to the Government having the greatest numerical
strength and recognised as such by the Speaker of
the Legislative Assembly;

2. Definitiens.

Where there are two or more parties in
gislative Assembly,
the Spcaker ‘shall,
having regard to the status 0 [the parties, recognize any one
of the Leaders of such parties as the Leader of the
Opposition for the purposes of this section and such
recognition shall be final and conclusive;

Explanation:-

’ ' apposition to the Government, inthe Le

(L:)] “Speaker” means the speaker of the Legislative
Assembly of the National Capital Territory of
Delhi.
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- 8, Telephone facilitics

3. Salary and
Allowances of the
Leader of
Opposition.

4. Mudieal facilities.
to Leader of
Opposition,

to Leader of
Opposition .

{13 i Leader of Opposition shall be entitled to

receive a salary, constituency allowance and
dails alfowance wt the same rales as are
admissible to a Minister under the Ministers of
the Government of National Capital Territpry of
Delbi (Saluries and Allowances Act, 1994

{ Delhi Act 8 0f 1995 ),

(2) 1he Leader of Opposition shall be entitled to

receive sumptuary allowance at the same rate as
is admissible to a minister under the Ministers
of the Government of national Capital Territory
of Delhi (Sularies and Allowances) Act, 1994 (
Delhi Act 8 ol 1995), T

3) Thc Leader of Opposition shall alse be paid

such  conveyance  allowances, travelling
allowances and  daily ailowances for tour
outside Delhi und shall be entitled to such
amenities reparding residence or compensatory
allowance i licu thereof and use of molor car
as ore admissible to a Mipister under the
Ministers of the Government of National
Capital Territory of
Delhi ( Salaries and Allowances) Act, 1994 {
Delhi Act 8 o1 1995 ):

Provided that the Leader of Opposition shall not be
entitled to any travelling allowances in case the Jjourney
is performed by him in a free official transport.

L

The Leader of Opposition and members of his {amily shall be
entitled to such medical facilities on similar terms as provided
to a Minister Under the Ministers of the Government of
National Capital Territory of Delhi ( Salaries and Allowances )
Act, 1994 ( Delhi Act 8 of 1995).

“The Leader of Opposition shall be entitled to such telephone
facilities as are admissible to a Minister under the Ministers of
the Government of Nationaf Capital Territor y of Delhi ( Salaries
and Allowance) Act, 1994 ( Delhi Act 8 of 1995 1

PR
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Lender of
Opposition not to
draw salary or

-aHowances as

Member of
Legislative
Assembly.

7. Notification

respecting the
date on which
person became or
ceased to be
Leader of
Opposition to be
conclusive
evidence thercof,

8. Amendment of

Dellii Act 6 of
1995.

9, Amendment of

 Bellii Act 6 of

1997 -

The Leader of Opposition shall not be entitled to recelve any

sum by way of salary or allowances as a member of the
Legislative Assembly except what is specifically provided for
by and under this Act.

The date on which any person became or ceased to be the
Leader of Opposition shall be published in the oflicial Gazelte,
and any such notification shall be conclusive evidence of the
fact that he became, or ceased to be, the Leader of Op;}o.}mon
on that date for all purposes of this act.

In the Members of Legislative Assembly of the National Capital
Territory of Delhi { Saluries, Allowances. Pension, etc.) Act,
1994,

(a) In Clause(f) of section 2,

(a) in sub-clauge(i), the world © and * at the end
shatl be omitted;

(b) sub-clause(ii) shall be re-numbered, as sub-
clause (i) and before sub-clause(iti) as so re-
numbered, the following sub-clause shall be
inserted, namely -

(i) The Leader of Opposition as defined in the

Leader of the Opposition in the Legislative

Assembly of the National Capital Territory of Delhi

( Salary and allowances) Act, 2001; and” ot

(b) In sub-section(4) of section 9, for the worlds © or both”,
the worlds and figures ** or as the Leader of Opposition
as defined in the Leader of Opposition in the Legislative
Assembly of the National Capital Territory of Delhi
(Salary and Allowances) Act, 2001, or has served in all
or any of such capucities™ shall be. substituted.

In the Delhi Members or Legislative Assembly ( Removal of
Disqualification) Act, 1997, in the Schedule, afler the entry at

serial number 2, the following new entry shall be inserted,
namely:-“3. The office of
Legislative Assembly of the National Capital Territory of Delhi.

Leader of Opposition in the



< Leader of Opposition”™ shall
1 the Leader of Opposition in
National Capital Territory of

Explanation;-  The expression
have the meaning assigned to it i
the Legislative Assembly of the
Delbi (Salary and Allowances) Act, 20017

“:'}/?J’ [". o —

{Roghan Lal ),

Under Secretary (Law & Judl),
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(To be published in part-IV of the Delhl Gazette Extraorﬁinary?
Govermment of National Capital Territory of Delhi

(Department of law,Justice & Legislative Affairs),
8¢th Level, 'C'Wing,Delhl Secretariat, New Delhi-110002

¥

No.F.1/10/95-98 /LAD/ ,{_,Qf;' Dated 7§ March, 2002

Motifica:

(
jie

i
1

No,F.1/10/085-98/1AD: . In excrecise of the powers confarred by
sub~section (2) of section 1 of the Leader of Opposition in the
Legislative Assembly of the National Capital Territory of Delhi
(Salaries and Allowances) Act,2001{(Delhi Act No,6 of 2002},

the Lt,.Governor of the National Capital Territozy of Delhi #
hereby appoints the _ 1442002 ... a5 the date on which

the afofesaid Act shall come into force,

By order and in the name of the
Lt,Governor of the National
Capltal T@rcﬂQ o‘ Delhi,

. jjﬂﬁ&fw&
(Reghan Lal 3,

Under Secretary{Law & Judl.).
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. BT 14(69) / TaAU—30R0 /dsadvice/140-148—IRa & Ul gRT fAId 14 HRa¥), 2023 &I
el el & v IS o e foeelt @) e a1 FEfaRed s SR @ e
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AR g a7 el fagmay 9 Aar-—ufoua @ (@ qur <) afefram, 2001 (Fenes)
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(033 @1 faeef affraw o7)
4 SIS 2022 B TSR ST &5 faeell B [Qeraa«T gRT J2r uiiva)

[9™ March, 2023]
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1. <ftra e vd URW — (1) 39 <Rfm & I o e fieel faumer | Sar-ufiuer @
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1610 DG/2023 1)
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(2) IT SURTUTA §RT MHABII IIo19 H ARGAT §RT Jent=ara [y | uget grm |

2. ORI 3 &1 AIMYA -~ A &5 oo faum=ayr # qar-ufouer & (qaq= e w<1) 1=, 2001
(2002 @7 fecell fAfTH 6) (9a U "o AR & wu #§ deffa) o ar 3 & fog f=fafRad gt &1
gfoRenfoa fosar o, srrfa—

"(3) AAT-ufruer T I, W AT 3G YR BT UK BT & Ui 2Rl oi 6 s ot e
facell TRBR & HA BT (I qAT W) AT, 1994 & Ifcvia fasdy #20 &7 =T 21

3. gRT 4 AAT 9RT 5 &1 Y AR IRT 6, IRT 7, IR 8 U &RT 9 BT GA:HAIST — 1 AAFH 3§ gry
4 TAT GIRT 5 BT AT fHAT ST AR R 6, R 7, TRT 8 UG GRT 9 BT YA:HAIDG (AT SIYT ST b sHHT:
gRT 4, URT 5, GRT 6 AT URT 7 H fHAT AT 7 |

WRI URER, Yo afaa ([@fS, =g vg furh ar)

DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

F. 14 (69)/LA-2020/dsadvice/140-148—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the President of India on 14™ February, 2023 and is hereby published
for general information:-

“THE LEADER OF OPPOSITION IN THE LEGISLATIVE ASSEMBLY OF THE NATIONAL CAPITAL
TERRITORY OF DELHI (SALARIES AND ALLOWANCES) (AMENDMENT) Act, 2023”

(DELHI ACT NO. 07 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 4th July, 2022).
[9™ March, 2023]

An Act to further to amend the Leader of Opposition in the Legislative Assembly of the National Capital Territory of
Delhi (Salaries and Allowances) Act, 2001.

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-third year of
the Republic of India as follows:-

1.  Short title and commencement. -(1) This Act may be called the Leader of Opposition in the Legislative
Assembly of the National Capital Territory of Delhi (Salaries and Allowances) (Amendment) Act, 2023.

(2) It shall come into force on such date as the Lieutenant Governor may, by notification in the Official Gazette,
appoint.

2. Amendment of section 3. — In the Leader of Opposition in the Legislative Assembly of the National Capital
Territory of Delhi (Salaries and Allowances) Act, 2001 (Delhi Act 6 of 2002) (hereinafter referred to as the principal
Act), for section 3, the following section shall be substituted, namely:-

“(3) The Leader of Opposition shall be entitled to receive a salary, allowances, and such other entitlements as
are admissible to a Minister under the Ministers of the Government of the National Capital Territory of Delhi
(Salaries and Allowances) Act, 1994.".

3. Omission of section 4 and section 5 and re-numbering of section 6, section 7, section 8 and section 9. — In the
principal Act, section 4 and section 5 shall be omitted, and section 6, section 7, section 8 and section 9 shall be re-
numbered as section 4, section 5 section 6 and section 7, respectively.

BHARAT PARASHAR, Principal Secy. (Law, Justice & Legislative Affairs)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. Yanorkumar g
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 9th March, 2023

No. F. 14(69)/LA-2020/dsadvice/185-193.—In exercise of the powers conferred by the sub-section (2) of
section 1 of the Leader of Opposition in the Legislative Assembly of the National Capital Territory of Delhi (Salaries
and Allowances) (Amendment) Act, 2023 (Act No. 7 of 2023), the Lieutenant Governor of the National Capital
Territory of Delhi hereby, appoints 14th February, 2023 as the date on which the aforesaid Act shall come into force.

By Order and in the Name of the Lieutenant Governor
of the National Capital Territory of Delhi,

BHARAT PARASHAR, Principal Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.





